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Record of Proceedings

These Petitions were called out for virtual hearing.

2. During the hearing, the learned counsel for the Petitioner circulated note of
arguments and made detailed oral submissions in the matter. At the request of the
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learned counsel, the Commission permitted the Petitioner to upload the note of
arguments, in the web portal of the Commission, in the course of the day.

3. The learned counsel for the Respondent, BYPL prayed for time to file its reply in
the matter. He however submitted that the Commission may reserve its order, after
completion of pleadings. The learned counsel for BRPL submitted that it adopts the
submissions of the Respondent BYPL.

4. The learned counsel for the Respondent, TPDDL made detailed oral submissions
in the matter.

5. The Respondents BYPL is permitted to file its reply by 15.9.2022, after serving
copy to the Petitioner, who may file its rejoinder, if any, by 30.9.2022. The timeline for
completion of pleadings shall be strictly adhered to, and no extension of time shall be
granted.

6. Subject to the above, order in these petitions was reserved.

By order of the
Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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